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ORDER

Heard Mr.Christopher.E, learned Counsel for the Petitioner and Mr. Shrikar.A.J,
learned Counsel for the Respondent. In the C.P (IB) No.389/BB/2019, the case
is being listed on various dated from November 2019 however the Respondent
has not chosen to file any statement of objections till today. In the meanwhile
the learned Counsel is insisted to initiate CIRP as though the Respondent has
suffered by the order passed by RERA and not only completing with the orders
in respect of the several Home Buyers. The claim in this case is more than 126
crores. Therefore before initiating CIRP we would like to hear to Managing
Director of the Corporate Debtor so that to take decision to initiate CIRP has
there are more than 200 Home Buyers, therefore M.D of the Corporate Debtor is
interested to place his contention before the T r1buna1 on 07.02.2020, otherwise
the Bench will take the matter.

Post the case on 07.02.2020
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